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SHRI BHUPESH GUPTA : Let the
Prime Minister meet them. But with regard
to the Constitutional (Amendment) Bills, are
we going to pass them during this session . .
. (Interruptions) . . . before any adjournment
comes?

SHRI OM MEHTA :
discuss it at 4.30.

Yes, we will

SHRI BHUPESH GUPTA : Sir, I hope
Mr. Om Mehta and Mr. Siddhartha Shankar
Ray also share the same view. We are trying
to accommodate; in national interests we
must do so. But at the same time the
Government must also meet our desire since
the two Bills are of a fundamental nature.
They should not be left in the cold storage.

SHRI OM MEHTA : No, no.

(Interruptions)

MR. DEPUTY CHAIRMAN : Do wc
understand that the Prime Minister will
come at 4.30 or, in any case, before this
House adjourns today?

SHRI OM MEHTA
statement is also to be made.

An important

MR. DEPUTY CHAIRMAN ; Before
the House adjourns today.

(Interruptions)

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : The House should be taken into
confidence.

SHRI CHITTA BASU (West Bengal) :
Whatever be the outcome of it, is the House
being assured t hit these two Bills will be
passed by this House before the adjournment,
if any?

THE LEADER OF THE OPPOSITION
(SHRI M. S. GURUPADASWAMY) : Sir,
may I say a word? I think it is clear that we
are not meeting tomorrow. That is one.
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Then about the Bills. I think I have no doubt
in my mind that these Bills are going to be
passed before we adjourn, i think we are
meeting the Prime Minister in the evening
and wc will discuss with her also about the
programme. Let it be understood by all of us
that these Bills— Constitution Amendment
Bills—are going to be passed before we
adjourn, in any case.

SHRI N. G. GORAY (Maharashtra) : I
have a submission. Taking into consideration
the concern this House feels about the
developments in the eastern and western sec-
tors, will you please ask the Government to
make a statement everyday, at some time
suitable to them, so that we shall be up to
date in our information?

SHRI OM MEHTA : I think it may not
be possible everyday but we will try to keep
the House informed regarding the
developments in the eastern sector and the
western sector.

THE VISVA-BHARATI (AMEND
MENT) BILL, 1971—contd.
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FW@RH F A uFFeT I ARAATTA
w3 Ao, w7 a5t qareg w7 Dy
atfs el #1 %1€ g% 4@ 73 feadr
#T4r F1 FA19 &1 N 147 gear H00
A TT | ™ AT KT JqT A
FTAT AET & | JqF A-07T grq
ZqmT, 39%1 32109 fRar, gz qtar
qFgr, IAF1 A1 agng frar o fee
srrr Zwar BRagr, saar s agisy
feqr ot 61T-RT, 79-m €3 a9
Fear FT faar wrwrady feafy at
@ omw o 9T myar
e foar 2, agi 97 WT AT §F
qare AFT Ag mrr 2 afz bar
Far @ o§A A 7 qEwEr
Trgar £ w1 9zf avIafeaa ¥ 5wy
agargy f& awd  aEa & 9fgy
aY gfrafed) s=al 4Y, ag¥ gfaafafai
¥ oM WEIT FY At AUl AG guo
FLAY df, TEA T AFIT & HA@ ¥
AE7 1T A, TFT T AFIT FY gEANT
7 agl gur T df ) W aw F
ar? garw far g% wrar § s fava-
faareral & w27 g i &, fawr
wfadi & e3¢ Zearw g § 0 fas
geary gArR faar gfz< & ofexr raa
g, oo ¥ TqrA o fem & wfen, ¥
oy digg 7 & 57 & afa 51 wa-
NG T oW A gEnd
) W A@E? F AN ag A
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[ =t wmw fag an’ |
g fo % frdex ot wo §1 ag
g omg d A dar A% ¥ oumE
WEA H qgT TH TEC A 07 A4
qf | sg g A § qifafzaw dar
s &, g7 ww A § ywAIfa 9ar
F1@ 2 X AT FIQ AGF) US-
Afa az 21 0g g fF arg N7 787
97 g9 93T F1, W I@F A9 U
FC, qH FEdlA wT,  IAH
TZAfeT F7, I@AAHIGN FL GYT
N T g7 FT 7 | q e,
o o fadza g 2 fwozw
g¥z & fadgwi w1  feeafagmar
F FAM ZA AEr AE 2 fqvE-
fauradi &1 wsan g gwrT g,
gare famfaaran foa gorc e
®q ¥ 9@ |34, feq nwz v & fan
feawz aifaa g1 a%a § caa fan 3t
afiar w fawre w<Ar gEr, A
Zary g Ag AT 7 f& ww A
THHY & qug §  wiq Ay few @
s gadt Ngar § @ 8949 9
®xu & X Fg f5 fguar 1 aus
o9 FIE 1T AL 3T | UG ATET 7
fx g0t Tawr fFell gHFIT T 99
Y A WIT TAr & WT WA AT FA
g ¢ "7 Tdt @ Aadtwr g 0 wror aw
oF W AT I JAT AT W 1 T
gRi & Ara ¥ g fadza s {5
ey # afz fuar ¥R g 2 &
fawafawreat % gure g a1 I @
aoFIx &1 fadas @mr =ifeg fray
awgy § ot Freafaareal oz ag
AN &1 w0 AT Iaa At favafaaag
garT I AIFE YA G A | €AT
fau wramt anfgn f& < fosr wreht
#, A%y feet ol &1 Ymwrr 7 @F
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gq, siwfwea wiw widf aifafza,
adt faar arferan w1 Gz fagre
57 f& qu famfaames v s faer
& g0 fow gwEIe My a3r 958 & W
w5 39% a3 181 § 39 fag 9w V%
axd g, T 3EA §m weanyw #
qFar § AT ¥4 IF17 F fAugEn
FIE Arg g1 AT A F | wEAr &
g fagza sr g

SHRI BHUPESH GUPTA (West Bengal):
Sir, we are now faced suddenly with a Bill
of this kind which is, we are told, as a result
of an investigation by the Education Minister
into the affairs of the Visva-Bharati. In 1969
and 1970 and even earlier, many of us were
demanding a thorough probe into the affairs
of the Visva-Bharati. Somehow or other, our
request was ignored: for what reason, we do
not know. As far as I know, the professors
and teachers of the Visva-Bharati submitted
memoranda to the Prime Minister earlier and
requested that intervention of the right type
should take place in order to locate the real
causes of the ills of the Visva-Bharati and
remove them. And Shri
Siddhartha Shankar Ray was asked to
investigate. Anyhow, an investigation took
place. But it seemed that there was a lot of
misgiving in the Visva-Bharati about the
investigation, and the manner in which it
was conducted, if at all there was any
investigation. Even after the Ordinance was
promulgated, I tried to find from the
teachers as to what were their views. It
seems that they are not satisfied with the

j approach of the Government in this matter. |

cannot say exactly what kind of things they
would like to have. Sir, 1 wish there

were belter consultations between the
Government and the teachers there, and
students also, in order to work out a
common, acceptable approach because we
need the cooperation, of the teachers and the
students in order to set things right

in the Visva-Bharati.
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Sir, the Visva-Bharati has been a seat of
the finest traditions, cultural traditions, of
the people of Bengal, and it has been a
symbol in some ways of cultural renaissa-
nce and patriotism in the cultural sphere at
least in our country. It invited the attention
of the whole world; it received affection
from Mahatma Gandhi, Jawahar-lal Nehru
and other leaders and thinkers of our nation.

It has an excellent tradition. After the
death of Gurudev, unfortunately, step by
step the tradition was defied by certain
vested interests, and ultimately it became a
great scandal. Whereas these teachers and
students wanted to uphold the lofty tradition
of the heritage of Poet Tagore, the others
conspired in order to seek their own
personal gains even at the cost of so noble
an institution as Visva-Bharati.

Sir, we thought that the high ideals of
Poet Tagore would live in Visva-Bharati
and shine always brilliantly. Unfortunately,
<he clouds gathered over this institution; ot
because some people from outside came to
destroy them, not because there were
violence and other disruptive activities by
some students and others. It could be wrong
to say that Visva-Bharati is in this state
because some sections of students and other
have now resorted to certain violent
activities. There were no such activities in
May 1950. There were no such activities in
the beginning of- 1960. Theo why suddenly
we should think that the activities of the
students are responsible for what happens to
Visva-Bharati? This is a wrong assessment
of the entire situation. Sir, actually it is
some others who came to dominate Visva-
Bharati and I do not know as to why the
guilty persons are not named. They had their
supporters in a well-known paper in
Calcutta. In fact, they were in league with
that paper, called the Ananda Bazaar
Patrika, a widely circulated paper in the
country. It is well known that the Visva-
Bharati group and the Anand Bazaar Patrika
group were in liaison in order to capture the
institution
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not for the sake of the advancement of
learning or uphold the traditions of Poet
Rabindranath Tagore but for personal
sectarian and factional aggrandisement.
That is the root of the trouble.

Against this liaison the teachers as well
as the students rebelled time and again.
Piobably the manner of their opposition and
protest had not been to the liking of the
Government. None the less they tried to
fight against this kind of people who wanted
to make Visva-Bharati a kind of zamindari
of their own instead of keeping it an
educational and cultural institution. That is
the real problem, and that remains the
problem. I do not know how the
Government is going to tackle with it by
just setting up a Committee.

1 think many people know it in Bengal
that actually all the institutions there were
in disarray. Some of them were in decline
and there was lot of trouble at the manage-
ment level and the relation between the
teaching authorities, the management and
the teachers and students became rather
strained. In fact, it became bitter at one
stage. Such is the position even now. Since
it is a Central University, the Government
should have taken action against these
people.

Sir, the former Chief Justice, Mr. S. R.
Das, was sent, 1 believe, as the Vice-
Chancellor of the University. I must say that
he personally invited me to go to the
University and live in the Guest House for
some time . ..

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND MINIS-
TER-IN-CHARGE OF DEPARTMENT OF
CULTURE/™ tffr g, ™
n"X mtfz fiwm *?srt (SHRI SIDD-

HARTHA SHANKAR RAY): Because you
are both Bengal Vaidya.

SHRI BHUPESH GUPTA: I do not
know. But we are both from Bengal. We
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[Shri Bhupesh Gupta] are proud that we
are from Bengal. We hail from Bangla Desh
which is in limelight and is making history.

SHRI  SIDDHARTHA SHANKAR
RAY : W hat about the Vaidyas' part ?

SHRI BHUPESH GUPTA : Your
father came from the same Bengali stock
and you should be proud of it; and we
share the same stock, the stock which is
now engaged in the mightly struggle in
Bangla Desh, storming the armed forces,
the occupationist forces of Yahya Khan.
Sir, he says we are both Vaidyas. Do you
believe in castes andsoen? Andheisa
Brahmo also. That way I am an atheist,
and I do not believe in castes. If my father
was a Vaidya or a Brhamo, itwas his
business and the business of his father. It
is none of my fault.

So, Sir, this coterie rule was responsible
for all the trouble. This should have been
disbanded much earlier and they should have
been thrown out of this institution much
carlier. Unfortunately that was not done. Our
Government has a knack of partly
recognising a thing and partly not
recognising a thing. Our Government has got
a knack of going one step forward and then
stopping, if not going backward again. And
in the case of Visva-Bharati, despite its being
a Central University, this kind of indecision
characterised the Government policy,
although the Prime Minister happened to be
the supreme head or the titular head, or
whatever you call it, of the University. Well,
she had been there. Jawaharlal Nehru had
been there. All our Prime Ministers, living
and dead, have visited Visva-Bharati. But
Visva-Bharati affairs were not tidied becauie
there was no policy to set things right. Well,
visits do not improve things. So, Sir, this is
the main reason, as I said, and I do not know
how Mr. Siddharatha Shankar Ray or Prof.
Nural Hassan, an eminent educationist, is
going to handle St. We have got a lawyer
and an educationist  together as a team to
handle
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Visva-Bharati affairs. When law comes,
education  departs. When education
advances, law shies away. That is what we
find except for the so-called legal learning.
Now I do not know how they are going to
handle it. But I think this should be kept in
mind.

Now, Sir, the Bill provides fora
very small committee, and they think that the
small committee, can deliver the goods and
can do some magic in Visva-Bharati. 1 have
my doubts. Sir, the approach has been
characterised by my colleague in the other
House, Prof. Hiren Mukherjee, an eminent
educationist himself, as authoritarian. 1
trunk-called in order to find out the reactions
of the teachers there. It seems the teachers
also think  that the action has been
authoritarian, though they agree that there is
much to be done in Visva-Bharati to improve
things including, and perhaps above all,
administration. But they should have
consulted these professors and teachers.
Mr. Siddharatha Shankar Ray surely knows
of them. That was not done, perhaps
constructive suggestions would have come
from them. There is no point in consulting

them after you have promulgated the
Ordinance. There should have been
consultation before the Ordinance was

issued; not consultations with the politicians
here, but surely Prof. Nurul Hasan could
have himself gone there and invited these
professors to talk to him. I do not know
whether he did so was very necessary. Not
that I would expect him to accept everything
that they would say, but it is necessary to get
their points of view in this matter. That was
evidently not done, which is why there is the
discount in  the University among the
teachers and so on. In this Board which is
going to be formed, the professors and
teachers do not have their say. Now this
again is most objectionable. Am I to
understand that they were not in a position to
bring sufficient number of people from
among the teaching staff and the students, if
I may say so, in order to man the posts in this
Board by enlarging the Board if necessary?
It should have been enlarged.
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Now, they are not. You have got Members of
Parliament. You have got nominated people.
You have got  others also. But these
people, professors, teachers and students,
have been given a back seat in the entire
scheme, in the Board. There are some
names there, I know. But that is not enough.
They should be dominant. I am not saying
the  wrong ones should be dominant. The
initiative should be left, with Government's
guidance and direction, in the  hands of
the teachers there. And the basis of the
reconstruction and reorganisation of the
institution should be the willing cooperation
and understanding on the part of the teachers
and students. I'am afraid this is not only
not ensured by this provision, on the contrary,
this might create—indeed it has created—
certain misgivings and introduce an element
of mistrust even later on as the Act is
implemented. This is my fear. I do not wish to
take much of your time. Now that you have
done it, you will not change it, I know. An
Ordinance was promulgated, well, in a
particular manner which  smacks of
authoritarianism in some way. Now, after
passing it I do not know how you are going to
handle it. But 1 would still request the
Government to seek their cooperation  and
talk to them. Whether they will accept this
kind of an arrangement that you are making, |
do not know. There will be reluctance to get
easily associated with an imposition from
above. Yet it was necessary to make this
arrangement in  cooperation  with them on
the basis of their experience and suggestion.
That aspect seems to have been lost sight of
when the Government handled this matter. |
do not know how they are going now to
remedy the situation created by this
Ordinance. But  one thing is quite clear.

Visva-Bharati must be cleansed. These
opportunist, careerist, factional, elements
for whom  Visva-Bharati is a paradise for

nepotism, malpractice, corruption and personal
aggrandisement—that is the first thing for
them to do—should not be brought anywhere
near the institution. If they are there,  they
should be
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asked to leave. In fact, the institution should
be made—to use a military expression now
that we are passing under the Defence of India
Rules—out of bounds for these careerist,
opportunist, elements who do not have the
interests of the institution, Visva-Bharati, at
heart. That would be my first suggestion.
Secondly, cooperation can still be invited
from those teachers and students who have
always  fought for setting things right
who have always fought not only for the
educational, academic, right, but also for
defending the high tradition of the Visva-
Bharati. Their cooperation should be invited.
If neces sary, in the light of their suggestions
and criticisms the Bill should be amended by
the Government so that really it meets some
of their legitimate complaints and grievances.
There should not be any difficulty in
amending a measure of this kind since it has
been passed in a hurried manner. Finally
before 1 sit down once again I express our
anguish and concern at the manner in which
the Visva-Bharati has been run in the recent
years. We have got, as [ said before, an
emotional attachment with the Visva-Bharati.
Many of us have not seen Visva-Bharati. I
have seen it myself, but many other have not
seen, but yet from a distant land, from all over
the country, we have  some  emotional
attachment to the institution not only
because of the great name of its founder, but
because of the high ideals it proclaimed to the
world  and maintained through the critical
days  of the British rule. The objectives of
the Visva-Bharati are undying, unfailing,
objectives. We should cherish them, we should
uphold them. We should take constitutional
guarantees for  these objectives so that these
high ideals are not tarnished by some
conspiring and evil people masquerading
as professors, as rectors, as managers, or
whatever you call them. The institution
should be placed in the hands of those who
are truly dedicated to the heritage of Poet
Rabindranath Tagore.

SHRI AKBAR ALI KHAN : Sir, 1

share with those who have preceded me
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[Shri Akbar Ali Khan] that the drastic
power that the government has taken
regarding the Visva-Bharati is not at all a
matter about which anyone of us could be
happy. But, Sir, I  feel in the
circumstances and what we have learnt
about this institution which we all respect
and honour, probably there was no other
alternative to the government except to
come forward with this measure. I feel it
more because at the behest of Gurudev, 1
had-the honour and privilege of visiting
this institution and spending some time
there. I feel the atmosphere an d the high
standards that this university maintained
are a matter of proud privilege for every
Indian. I know that Pandit Jawaharlal
Nehru used to take pride in his close asso-
ciation with this university. If [ may say
so, he had two Gurus. His political Guru
was Gandhiji and his cultural Guru was
Gurudev...

SHRI BHUPESH GUPTA : If I may
add, his daughter was a student of Visva-
Bharati for a while.

SHRI AKBAR ALI KHAN: I am

[ RATYA SABHA ] (
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Aligarh. This Ordinance was brought in
right circumstances. The enactment was
brought and it was absolutely justifiable.
But years have gone on and still it is
under the administrative control  of the
Government of India. That is not in the
interests of any university.  So, I would
urge upon the hon.  Education Minister to
keep this in mind. I am sure he must
have felt very much hurt because he is
very much associated with it that he
should sponsor this Bill to have these
drastic powers regarding the administration
and management of this university. I quite
realise that. ~ But I would like him to give
an assurance to us that at the earliest
period you will make alterations after
effecting some improvement and
removing the unsocial elements and after
really creating good academic and cultural
atmosphere which was prevailing in the
time of Gurudev.  That is the only
request [ have to make. I am sure that this
arrangement will not be for an unlimited
time and the democratic set up in this
university will be introduced as early as

speaking not of the living people. Certain
matters were referred to by my friend Shri
Niranjan Varma. These have to be dealt with
in two aspects. One is long-range remedy
regarding improvement of education.  The
other is regarding frustration of. students.
These will have to be dealt with at different
levels. I have no doubt that' the present
Education ~ Minister, supported' by  other
educationists,  will give some thought to
this long range policy as to how to improve
our educational standards and how to remove
the frustration that we find in our young
students.  These are the matters which have
to be taken very seriously and without loss
of time. But so far as this measure is
concerned, I have only one thing to say and
that is why I took this opportunity to speak.

Wherever and in whichever university
these powers have been taken, they have
continued for unlimited time. I know of

possible. With these words, I give my best
wishes  for  the progress of this
university.

SHRI N. G. GORAY : Sir I have a few
observations to make regarding the provi-
sions of this Bill. But before doing that, I
would like to point out that this was hardly
the time when such a measure should have
been placed before us for consideration.

3p.M.

Sir, we are all worried about the situa-
tion in the country now and the mature
thought that is really sought to bear upon
this Bill will not be possible. I, therefore,
thought that it would have been better if the
Education Minister had chosen some other
time when we would have been able to look
at this Bill in a calm atmosphere and give to
it our maturer thought.

Sir, if I may say so, education has been
the Cinderella of our plans. Ever since
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we became independent, there has been
hardly a Minister who could give his un-
divided attention to Education. Sir, 1
consider this Bill so important that I think
that the whole future of this country depends
on how we bring up our younger generation.
Therefore, Sir, you can very well imagine my
anguish when 1 read the lines in the Statement
explaining  the  circumstances  which
necesssitated legislation, this Visva-Bharati
(Amendment) Ordinance, 1971. Sir, the
Minister has stated that from November 1970
onwards there have been several cases of
arson, stabbing, indiscipline, etc. resulting in
heavy damage to the equipment, property,
fittings and furniture, etc. Sir, these are the
activities we usually associate with the under-
world or the locality of the down-trodden
people or the slums. But, unfortunately, these
have become the common features of our
university campuses. Sir, I regret to say that
there is hardly any university left in India
where the students have not indulged in this
sort of activities. Only the other day, Sir,
such a distinguished educationist as Prof.
John was hurt when a group of students
attacked him. Sir, these things are going on
and I would have realliy liked the Education
Minister to go deeper into these things and to
come out with a comprehensive analysis as to
why such things are happening, especially in
a country like India which has the highest
tradition of respect for education.

Sir, I remember—and I hope you will
also remember—that in the famous play by
Kalidasa, in his Shakuntala, the King gets
down from his chariot, keeps away his
weapons and says that :-

faafy 307 wacesaifa anEarfa am

Whenever one goes to the seats of learn-
ing, one has to be very modest. Even the
King has to get down from the chariot and
enter the seat of learning. That was the
tradition we maintained in these seats of
learning. But, Sir, what has happened? Is it
because of the generation gap? So many
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times we are being told that the younger
generation is drifting away. They do not
understand our values and we do not under-
stand their aspirations. Sir, certainly the time
has come when I would like our educationists
to give a serious thought to these things.
Why is it that we are losing our younger
generation altogether? If this is the
conclusion, then, Sir, we may as well write
off our future. There is no future at all when
the younger generation does not inherit
some of our values and cherish some of our
dreams.

Sir, sometimes I wonder why it is that
the words of Tagore which inspire us all even
today do not inspire the students who are
learning in such a centre like the Visva-
Bharati? Why is it that the great work of
Pandit Madan Mohan Malaviya is not
appreciated by the students of the Banaras
Hindu University? Sir, only a few days back
I received a pamphlet from the Vice-
Chancellor of the Banaras Hindu University
and I was astounded to find the revelations
he has made. Sir, what sort of demands have
the students made? There is one demand,
"koU bharti" as they call it, and that is that
there should be no screening at all, no tests,
nothing of that sort. Anybody who wants to
enter the university should be allowed and
that is what they want. And, Sir, the other
demand is that the boys should be promoted
to higher classes without examinations!

What is the University education com-
ing to? Sir. ..

SHRI A. D. MANI (Madhya Pradesh).
This is a new theory.

SHRI N. G. GORAY : I would like to
know the justification for this new theory. If
we accept this new theory, then we have to
revise the entire curricula and the entire
administrative set-up in Universities . . .

SHRI SIDDHARTHA SHANKAR
RAY: Why do you ask me? Ask Mr.
Rajnarain . ..
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SHRI N. G. GORAY : I am the last
personto. ..

(Interruptions).

So far as the Banaras Hindu University
is concerned, two prominent political par-
ties are associated with the Union . . .

AN HON. MEMBER : One of them is
your party.

SHRI N. G. GORAY : One of them is
my party. It is cot a question of my party,
your party or his party. The question is what
happens in our educational institutions.
Therefore, I would like to say that I am
really waiting, eagerly waiting, for a
comprehensive sort of Bill that the
Education Minister has promised us in his
statement. That is number one.

Secondly, my only objection to this Bill
is: does it really serve the purpose that we
have envisaged? 1 would like to be very
frank on this point, because, Sir, I find that
some sort of readjustment will have to be
made. Do they feel that it may be possible to
put the Visva-Bharati University on the right
track? Because, Sir, as I find they have given
extraordinary powers to the Visitor. Who is
this great Visitor? So far as my knowledge
goes, Sir, Universities have become
nightmares to our educationists. You
approach anybody and ask him to become
the Vice-Chancellor of a University, and he
will say, "You ask from me anything else but
dont's ask me to be a Vice-Chancellor". Here
I am reminded of a story of Stalin. One day
he told a young officer that he was being
promoted to the rank of a General. That man
said, "Sir, I am so young". Whenever an
officer was made a General, within a year or
two he was sent to the gallows. Therefore,
Sir, what is happening is that the careers of
many respectable people have shipwrecked
on the rock of these Universities. Therefore,
my point is that a few adjustments here and
there which are being done, are nothing
more than tinkering with the problems of
Universities. Does the hon. Minister
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think that the position in the Visva-Bharati
University will improve by this? Sir, if at
all, what Mr. Bhupesh Gupta has said is
the measure of what is going to come by
this Bill nothing would be achieved. He
said that the teachers are not going to
accept this thing there; their reactions are
entirely hostile. Now, if this is so, this
Bill might as well not be placed before us.
Therefore, 1 would like to know when this
general survey of the Universities is going
to be hen a comprehensive Bill
give us better education, which will bring up
our younger generation in a better
atmosphere, is likely to be place'd before the
House? That is number one.

No. 2 is : Is the Bill in its present form
really going to improve matters in Visva-
Bharati University? If that assurance is
given, I shall be very happy to support the
Bill.

MR. DEPUTY CHAIRMAN : Mr.
Pranab Kumar Mukherjee.

SHRI PRAN\B KUMAR MUKHERJEE
(West Bengal) : Mr. Deputy Chairman, Sir, I
welcome the provisions of the Bill and I
think the Bill should have been brought much
carlier. In 1970 in a meeting of the
Educational Consultative Committee, when it
was pointed out to the then Education
Minister that something is going wrong with
the Visva-Bharati University and some
measures should be taken by the Government
of India, as it is a Central Government
University, then he assured us that he will try
to rectify the defects and bring a Bill.

However, one year has Lec-n taken by
the Government to bring an enactment first
in the form of an Ordinance and then in the
form of a Bill. I fail to understand from the
provisions of this existing Bill how far it is
going to meet the situation existing in the
University at present.

In the Press Note which was issued
from Rashtrapati Bhavan after the pro-
mulgation of the Ordinance it was pointed
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out and I quote : "Apart from the incidents
of violence, the University also faced
serious difficulties in its day-to-day work-
ing on account of the negative attitude
adopted by certain persons." Who are these
persons whose negative attitude had creat-
ed a situation in which the Government had
to do away with the Samsad, the Kar-ma-
Samiti and the Academic Council and to
create nominated bodies to replace them ?
Mr. Deputy Chairman, Sir, if go you thro-
ugh the various provisions of the act of
1951, you will find that 95% of the mem-
bers of these bodies—Samsad, Karma-Sami-
ti and Academic Council—were the nomin-
ees either of the Paridasaka—the visitor of
the University—or the Acharyaoi the Uni-
versity; certain officers of the University,
by virtue of their offices, are also coming
into these bodies. May I know from the
lion. Minister who these persons are that
have created a situation in which the Gov-
ernment had to nullify all the nominated
bodies nominated by themselves?

I have no faith, no belief in a nominated
body. Whatever be the assurances that
Government may give and whatever be the
amount of integrity and honesty the indiv-
idual Minister may have once the question
of nomination comes, various
considerations arise. Even in this University,
you will be astonished to know, Mr. Deputy
Chairman, Sir, I can mention a dozen
names— they were members eitherin the
Samsad or in the Karma-Samiti who did not
attend a single meeting of the Samsad or the
Kavma-Samiti. It was entirely left to those
few persons, I think, who utilised their
officers, who misused the fund of the
University, patronised the University
officers and manipulated everywhere and
created a situation in which the Government
had to bring such a bill.

Mr. Deputy Chairman, Sir, you will be
astonished to know, one big Congress boss
of the undivided Coneress—Mr. Atulya
Ghosh—-was in the Samsad for twelve
long years, and if you go through the
proceedings from 1954 to 1966 he did
not attend
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even three meetings. Not only he himself.
When he was the Congress President he had
a Chartered Accountant who used to look
after his accounts. Even that Chartered Ac-
countant was taken into the Karma-Sam-it! of
the Visva-Bharati. Imagine a situation when
a Chartered Accountant, Auditor of the ruling
party is taken into a University managed by
the Government of India in which the per
capita expenditure on a student is the highest
in the country. If you go through the grants
given by the University Grants Commission
and spent from the Government exchequer,
you will find that the per capita expenduui' in
ihe University of Visva-Bharati is the maxi-
mum, the highest compared to all other Un-
iversities in India. There they nominated a
Chartered Accounted. Auditor of the undi-
vided Congress Party in West Bengal. That is
the situation. Therefore, 1 would ask the hon.
Minister to take a note of it. They are going
to nominate somebody on the Samsad; they
are going to nominate certain person on the
Karma Samiti; they are going to nominate
certain other persons on the Academic
Council apart from certain ex~ officio
members. Will he assure this House that this
time ouly those persons who have time to
devote for the work of Visva-Bharati will be
nominated? Will be assure the House that
only those persons who have academic
interests and who have integrity will be
nominated on the Kar ma-Samiti or on the
Samsad!

Will he assure that the political and
other considerations will not come into
picture?

Secondly.Sir, it has been pointed out by
the hon. Minister himself on the floor of this
House in reply to a question that by and
large they have accepted the recommenda-
tions of Gajendragadkar Coinmittee so far as
the participation of students in the man-
agement of University is concerned. I am
talking about the answer of the hon. Minis-
ter himself in reply to question No. 369 of
the 1st December, 1971, in which it has
been pointed out that the Report of the
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[Shri  Pranab Kumar  Mukherjee]
Gajendragadkar Committee is under consi-
deration of the Education Ministry. They
have sent it for observations to various other
authorities, but at the same time they have
said that by and large they have accepted the
Principle of students' participation in the
management of the universities. If it had
been so, why did the Government of India
not take the earliest opportunity to nominate
certain student representatives in Samsad? I
am not talking of an election at this juncture,
in the present circumstances. I know in the
present situation, it will not be possible to get
an elected member of the students on the
management of the Visva-Bharati.

My contention is this as he is going to
nominate 9 persons in the Karma-Samiti and
21 on the Samsad then two or three students
could have been nominated. But
unfortunately, these things did not come in
the mind of the Education Minister from
whom we expected more in the field of
university education, particularly of those
universities which are directly under the
control of the Government of India.

So far as the administration of the
academic institutions in the Visva-Bharati is
concerned, as the other speakers have also
pointed out, there were three organisations—
one formed by the employees of the Visva-
Bharati, the other formed by the teachers of
the Visva-Bharati and the third formed by
the students of the University and all these
organisations had their own representatives
in the management of the Visva-Bharati.
This practice continued since the days of the
Poet. Everything was undone under the
Visva-Bharati  Act, 1951. Now the
Government is thinking of bringing forward
a comprehensive legislation. May I know
from the hon. Minister whether he will
assure the House that the patterns which
were evolved by Shri Rabindra Nath himself
will be taken into consideration and whether
those patterns will be re-established and
suitable provisions will be made in the
comprehensive legislation ? You are aware
what
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is happening in the Visva-Bharati even after
the enactment of the Act, 1951. There were
no service rules for the employees. There
were no service rules for the teachers. I
understand from the note given by the
Education Minister that in 1970 they had
formed a Committee to prepare service rules
of the employees. In the absence of these
service rules, I fail to understand how the
University can function and how the
university authorities can get confidence of
the employees who are working under them.

Coming to the provisions of this Bill, I
find there is some omission in the 'Executive
Council' which the Government of India
should take note of. Nowadays, in the
functioning of a university, we know that
there are some important agencies which play
effective roles. The Vice-Chancellor plays an
important role, but the chief executive of
every university is the Registrar. In Visva-
Bharati he is called 'Karma-Sachiva' and in
the Executive Council I do not find any
place given to the'Karma-Sachiva'. If I undei
stand correctly, Sir, the 'Karma-Samiti'
consists of the Vice-Chancellor as ex-officio
member; seven persons of whom not more
than four shall be Professors of the Univer-
sity to be nominated by the Paridarsaka
(Visitor); and one person to be nominated by
the Pradhana (Rector) of the University.
Such things do not happen in other
universities. Even in a Seminar conducted by
the University Grants Commission in which
all the Registrars of different universities
were called, it was pointed out that the
Registrars have to play a very important role
in the management of the university.
Practically they are the chief executive
officers of the university. But here I do not
know whether the Government has forgotten
to nominate the Registrars; otherwise how
can it function if the chief executive officer
has no say in the policy making of the
University ? I fail to understand how the
Karma-Samiti can even function. If you have
no confidence ina person, you can
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replace him. You can bring another
person, but there should not be serious
lacuna that the chief executive officer will
not have any say in the highest policy-
making Body.

I fail to understand how these things
can so side by side. I would like to draw
the attention of the Minister to clause
7(3) in which it has been pointed out that
the Karma-Samiti has the power, subject
to the approval of the Visitor, to curtail the
influence and power of other organisations.
In a University there is usually a three-tier
system. There is the general body, the
academic body and the executive body
which is often called the Syndicate. Here
the Syndicate is provided with the power
to curtail the powers of the two other
organisations. [  fail to understand the
purpose of it. It says: 'If the Visitor
agrees' but  naturally he will agree
because he is IThe President of India and
he has no time for these things and what-
ever the Executive Committee says, he
will agree to it. The Executive Committee
is provided with the power to curtail the
powers of the other committees which
have important roles to play in the func-
tioning of the University. = The Minister
has already stated that these are tempo-
rary provisions and I shall be glad if he
brings forward a comprehensive legislation
bearing in mind ' these things. Lastly,
without bringing in piece-meal legislations,
one for the B. H. U., one for the Aligarh
University and one for the Delhi Univer-
sity the Government should bring in a
comprehensive legislation for all the
universities under the Government of
India.  If they do not do so, it would be
very difficult to distinguish between univer-
sities managed by the Central Govern-
ment and others. So a comprehensive
legislation should be brought.

PROF. RASHEEDUDDIN KHAN
(Nominated) : Mr. Deputy Chairman, Sir,
one would like to imagine that it is a
measure of our deep concern for
education as the basis of our national
strength as well
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as our confidence in the parliamentary
system that after approving the Proclamation
of Emergency in this House this
morning in this special session the very
first Bill that we have taken up for con-
sideration deals with the reform of one of our
major centres of national  education, the
Visva-Bharati. I would like us to thrive
in this ethos of parliamentary society so
that in hailstorm or wind, in sunshine or
shadow, we should carry on our national
work. 1 must compliment the Education
Minister and the Minister of State for
Education for having the courage to come
before this House and to  make us
involved as a Parliament—as the sovereign
national body—to deal with one of the
most fundamental aspects of our national
life, that is Education. Although the
occasion does not permit it, because the
time is not enough and also because the
clouds of war are on the horizons, but let
me add here that as an educationist I feel
somewhat unhappy that education has gone
by default in the larger scheme of national
development. If education is considered as
the bedrock of a modernised polity, if it is
recognised as the solid basis of authority and
power for the regeneration of our polity, I
would appeal, let us now, even at this hour
of crisis, apply our minds in a cohesive
manner to the restructuring of the entire
educational policy and the educational
edifice ofthis conntry. One looks with
some dispair at the unhappy educational
situation  in  the  country. Scant
attention has been paid, ifI can say so, for
the improvement of either educational stan-
dards or for the attunement of the educational
systems with basic national purposes.
Most thoughtful reports on education have
been relegated, with respectful indifference
to the limbo of history. Most considered
recommendations  of educationists and
experts have never been implemented in
their entirety and certainly never at the
proper time.

The vagaries of politics and the whims of
politicians no less than political factions-
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vitiated the academic atmosphere. Our entire
approach has to be changed. Taking into
account the need of the hour we should do a
comprehensive and more  purposeful
reorganisation of the educational structure in
order to harmonise it with the targets of
national growth. This amending Bill which
seeks to introduce certain changes in the
structure of Visva Bharati, one of our
national centres of education, a centre which
is imbued with the vision of Gurudev, is
evidently a transitional measure. We have
been assured that after a thorough
examination of the  Gajendragadkar
Commission Report we will again have |an
opportunity to look into the organisation of
the University education in India. Therefore,
in so far as this Bill is concerned, I would
accept the Governments apologia at its face
value but would urge that the concern for
University autonomy which has been
articulated by all sections of the House, the
concern for the working of the educational
institution without extraneous interference
and the concern for the restoration of natio-
nal purpose to these fountains of national
education should receive their urgent consi-
deration. Because piecemeal, ad hoc and
expedient measures will normally result in
piecemeal, ad hoc and expedient results.
Education is a permanent substratum of the
national polity and I would appeal and urge
the Education Ministry and the Parliament of
India that they should give to the problems of
education the highest national priority. All
our efforts for strengthening our people, all
our efforts for developing our society, will
falter if the educational structure is not
improved drastically. Therefore, with my
reservations on the autonomy aspect of the
Bill and with my expectation that concerted
attempt will be made to improve the quality
of education I stand to support this Visva-
Bharati (Amendment) Bill, 1971.

SHRI SIDDHARATHA SHANKAR
RAY: Mr. Deputy Chairman, Sir, I think we
have shown the world today by these
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deliberations the great maturity of our
democracy. Amidst the clash ot arms the
only voice that is heard in India is the voice
of democracy and democratic pro ¢ cesses
are at work. In fact the democratic
discussion which we have just had has been
very helpful. Many of my hon. friends have
made quite a number of valid points and, if I
may say with respect, some invalid points
but the valid points will certainly be taken
note of by the Government. Sir, I can assure
this House that it is certainly not a happy
moment for me to move a Bill of this nature
with regaid to Shaniiniketan. Visva Bharati
is popularly known in Bengal as Shantinike-
tan. We had as students some connection
with Shantiniketan. Not that I was a student
there, but there was a continuous exchange
of views between the students of Visva-
Bharati and students of the Calcutta
University. I do not know if my hon. friend,
Dr. Bhupesh Gupta, remembers , . .

SHRI BHUPESH GUPTA : On a point
of personal explanation. I do not believe in
being a Doctor (honoris causa). It is my
friend on whom a Doctorate may be
conferred at Shantiniketan.

SHRI SIDDHARATHA SHANKAR
RAY: That is his humility. He is a PhD. of
the London University.

SHRI BHUPESH GUPTA : No, no, you
are fully confused. I am an LL. B. of the
London University.

SHRI SIDDHARATHA SHANKAR
RAY However, my hon. friend, Mr.
Bhupesh Gupta, knows the delegations that
had gone from the Calcutta University and
the Calcutta Univeis.ty Institute of which we
were members, eight of us, to Visva-Bharati,
or Shaniiniketan, as we call it, for the
purpose of honouring from time to time the
great people who lived with the students
there. I remember particularly Pramatha
Chowdhury, I remember Abanin-dranath
Tagore, 1 remember Nandalal
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Bose, the artist, people whom we as stu-
dents respected, admired and looked upon for
leadership, not only in the cultural field
but in various other fields as well.
Unfortunately, with regard to that  Shanti-
niketan, today we are having to pass a Bill
whereby nominated bodies have to be set up.
Itis not for the pleasure of the moment.
It is not something to be desired but, I regret
to say, it is something which has become
absolutely  essential. ~ Our Shantiniketan,
unfortunately, had become Ashantiniketan.
I had ©been personally to Birbhum, to
Bolpur, in fact. My hon friend,
Mr. Goray, said that like the king of
Kalidasa, one should get dowu  from his
chariot and leave his arms when he goes
before a seat of learning. 1 did that. I tried
to do it. in the simplest manner possible.
The result was that the poor policeman
coming in a police van some distance away
from me were bombed. Things became
serious I don't blame these young people
there Their  are various reasons  for
their frustration. I am not going into
the political think I am not making any
political ~ speech. But the situation
certainly required some effective handling.
My hon. friend, Mr. Bhupesh Gupta,
said that the teachers or some section of the
teachers have not approved of this measure.
I do not like contradicting Mr. Gupta, But i
have . ..

SHRI BHUPESH GUPTA : What I
said was that they had some misgivings,
specially with regard to the Board that
you are now going to have there.

SHRI SIDDHARATHA SHANKAR
RAY : Obviously I was misunderstood
because I could not see how Mr. Bhupesh
Gupta was saying that the teachers did not
approve of this measure. And Mr. Gupta
was also perhaps misled. Actually, the
teachers have approved of this Bill. But
they have misgivings as I have, as every
hon. Member must have when an
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university has to be dealt with in this
summary fashion, because this is not the
manner in which an university adminis-
tration has to be run. But what can we do ?
The position in Bengal, as Mr. Gupta
knows, and those who come from Bengal
know, and even those who do not come
from Bengal know, was rather serious and
abnormal, and certain measures had to be
taken.

They are not dictatorial measures, but
measures after consulting some people.
In point of fact we took great care in this
respect. Both I and my colleague, the
Minister of State for Education, when we
were in  Calcutta, had detailed and deep
discusssions with the some intellectuals,
some educationists and ascertained their
views and it was not before we did that
did we think of this particular measure.
We have to certainly take the views of
intellectuals, of educationists, before any
such measure is introduced in this House
or in the other House and this we have
done. Some hon. Members referred to a
report which came out, I do admit, in some
newspapers that  the Cabinet was
supposed to have authorised me or
directed me to  go Calcutta or Bengal and
hold investigations with regard to the
affairs of Shantiniketan. That was an
incorrect report. No  such direction was
given by the Cabinet and I did not carry on
any  investigation with regard to
Shantiniketan or Viswa-Bharati. All that [
did and all that my colleague did was to
discuss this matter with some eminent
educationists and well-known intellectuals.
Some have said and rightly that having
regard to the powers given the nominated
bodies would be such asto make either
the Government all-powerful or to put
back the coterie which ruled Shantiniketan in
full authority. I shall admit that things have
not been properly  managed in
Shantiniketan or  Viswa-Bharati. 1 hope
the House will pardon ine if I refer to
Visva-Bharati as  Shantiniketan from
time to time. It is a force of habit.
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SHRI BHUPESH GUPTA : Sometimes
Mr. Jyoli Basu refers to you as Manu.

SHRI  SIDDHARATHA SHANKAR
RAY Insofar as  Visva-Bharati is
concerned, there certainly was about
mismanagement. There was certainly a
case about coterie rule some years back. 1
am not blaming anybody. I am not
accusing anybody. I had that in view and
for that purpose I shall announce before

this House not only the nipmbers who are
going to form the Karma Samiti or the
Executive Council or the members who are
going to form the Court and the members
who are going to form the Academic Council.
I am also going to give you the names of the
members who are going to be the members of
the Artha Samiti or the Standing Finance
Committee. The President, I have it from
his office, has approved of these names.
Our main intention has been notto bring
in anybody who was there already and
secondly, not to bring anybody who had the
remotest connection with politics
whatsoever. I have repeatedly said, as
Minister of Education in Bengal that we
must free our universities from politics.
We cannot have politicians in universities.
And 1 shall take full responsibility if
Mr. Bhupesh Gupta makes that charge. It
was the old Congress which used to do it and
that was wrong.

SHRI BHUPESH GUPTA I can
understand you are receptive, but how can
you say that a politician will have no
connection with a university ? M.iny of our
professors are Members here.

SHRI SIDDHARATHA SHANKAR
RAY : Kindly sit down. If Mr. Bhupesh
Gupta will kindly bear with me for a second,
insofar as the nominations by the Visitor are
concerned, we are not having any politician
whatsoever, but we have provided for
nominations by the Speaker of the Lok
Sabha and the Chairman of the Rajya
Sabha, so that
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they may nominate some members who are
obviously politicians who are interested in
education. Insofar as the Visitor's powers
are concerned, we thought that it would be
better not to bring in politicians, although he
certainly has the power to do so.

Now, I may, with your leave, read out
the names, and I would certainly like to be
told if we have committed a mistake
anywhere in chosing the names. Sir, insofar
as the Executive Council, the Karma-Samiti,
is concerned, the members are:—

1. Vice-Chancellor (ex-officio). And the
nominees of the Visitor are :—

2. Prof. A. K. De,
Chemistry, Visva-Bharati.

3. Prof. R. S. Tomar, Professor of
Hindi, Visva-Bharati.

4. Prof. Dinkar B. Kaushik, Professor
of Painting, Visva-Bharati.

Professor of

5. Prof. Biswanath Banerji, Professor
of Sanskrit, Pali and Prakrit, Visva-
Bharati.

6. Dr. S. Gopal, Professor,
Jawaharlal Nehru University.

7. Justice S. A. Masud, Judge,
Calcutta High Court.

(Interruptions)

He is the only one who has been kept
because he is a B igh Court Judge and a
very respected person in Bengal.

8. Dr. Barun De, Professor, Indian
Institute of Management. To this, one
more nomination will be made by the
Governor of West Bengal. And my
Colleague reminds me that it has already
been made, and he is :—

9. Dr. Surajit Sinha, Joint Director,
Anthropological Survey of India.

Myhon.  friend, Mr.
knows him very well.

Bhupesh Gupta,
We shall all
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approve of him. He is an outstanding
man, internationally known as an occulist.

Now, with regard to the Court, we have
1. The Chancellor (ex-officio);

2. The Vice-Chancellor and other
members of the Karma-Samiti
(ex-officio) ;

3. Treasurer, ex-officio.

And the Treasurer is going to be Justice
S. A. Masud, so that no allegations can be
made of whatsoever nature.

4. Two persons, being Professors of
the University, to be nominated by
the Visitor. They are :

(i) Prof.
and
(2) Prof. K. Venkata Ramanan.

Sudhakar Chatterjee,

5. Two persons from among the
teachers, other than the Professors, to

be nominated by the Visitor. They
are :
(a) Dr. Bhudeb Chaudhuri-reader,
and

(b) Shri Mohan Lai Bajpai-reader.

Hon. Members will note that we are
trying to take in persons from every part of
India because that was Guru Dev's idea.

SHRI LOKANATH MISRA (Orissa) :
Will they be able to work together ?

SHRI SIDDHARATHA SHANKAR
RAY : We hope so. This is an experiment.
We shall be very sorry if this experiment
fails.

6. Three representatives of Parliament,
of which two to be nominated by the
Speaker of the Lok Sabha from among the
members thereof and one to be nominated
by the Chairman of the Rajya Sabha from
among the members thereof.
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Of course, we have not got the names
here.

7. Ten persons to be nominated by the
Visitor from among persons who, in the
opinion of the Visitor, are men of
standing in public life or have special
knowledge or practical experience in
education or have rendered eminent
services in the cause of education.

We have restricted our nominees to
educationists, men of arts, men of culture
and people well known in cultural and
educational life.

(a) Dr. Satyen Sen, Vice-Chancel-
lor, Calcutta University.

(b) Shri G. Parthasaralhi, Vice-
Chancellor, Jawaharlal Nehru Uni-
versity.

(¢) Prof. S. Magbool
Aligarh Muslim University.

(d) Prof. Satiah Chandra, Jawahar
lal Nehru University.

(¢) Mahamahopadhyaya D. V.

Ahmed,

Potdar, Former Vice-Chancellor,
Poona University.

(f) Shri Sankho Chaudhury,
Sculptor.

(g) Shri Satyajit Ray, Film Pro
ucer.

(h) Shri Paritosh Sen, Painter.

(1) Shri Subhash Mukhopadhyaya,
Poet.

(i) Mrs.
Dancer. Then,

Mrinalini  Sarabhai,
8. Two members of the Alumni Asso-
ciation to be nominated by the Visitor,
and they are :
(a) Smt. Jayashree Sen.

(b) Shri Amitabha Choudhury,
well-known, journalist.

SHRI BHUPESH GUPTA
'Sen'?

Which

SHRI SIDDHARATHA SHANKAR
RAY : She is an ex-student of Visva-
Bharati. She is the daughter of Mrs. Chanda,
Member of Parliament and the wife of Mr.
Samarin Sen, whom you know very well.
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[Shri Siddharatha Shankar  Ray] the Paridarsaka  (Visitor) for their

Then, the Siksha Samiti specialised knowledge t
(Academic Council): (DProf. R. C. Mehrotra, Prof, of
(a) The Upacharya (Vice-Chancellor), Chemistry, University of Rajasthan.
ex-officio ; (2) Prof. A. R. Kulkami, Prof, of
(b) Chatra-Parichalaka (Proctor), History, University of Poona.
ex-officio ; N ) )
(c) Granthagarika (Librarian), ex- Artha  Samiti (S_tandlng Finance
officio - Committe e)

(d) Head of the Palli-Samgathan It is only here that the two persons
Vibhaga, ex-officio ; nominated are officials because of this
reason that we want money also to come to

e) Fifteen teachers of the Universit . . .
© Y Santiniketan or Visva-Bharati.

to be nominated by the Paridarsaka

(Visitor); and (a)_T_he Upacharya (Vice-Chancellor),
(1) Prof.  Upendra Kumar Das- ex-officio ;
Professor (b) Two persons to be nominated by
(2) Shri Bimal Kumar  Sarkar the Paridarsaka (Visitor):
—Reader (1)ShriR. S. Chitkara, Deputy
(3) Shri  Lalit Kumar Majumdar Educational Adviser, Ministry of
_ Lecturer Education & Social Welfare, New
Delhi.

(4) Dr. C. R. Luna— Reader
(2) Shri O. P. Mohla, Deputy.
Financial Adviser, Ministry of Fin
( Shri B.  B. Karmakar— ance, Department of  Expenditure,
Lecturer New Delhi.

(6) Shri  Debidas Ray—Reader (c) One Professor of the University

(7) Dr.  Tarasankar Banerji— to be nominated by the Karma-Samiti
Lecturer (Executive Council) ; and
(8) Prof. B. G. Ray—Professor (d) The Artha-Sachiva (Treasurer),
. . . ho shall be the Secretary thereof. That
9)Shri A R Sen- v
Rea(1 d)er & S anjan o is Justice Masood of the Calcutta High
Court.

(10) Dr. Dipenkar Chatterjee—

Reader So I have no doubt whatsoever that

(11) Dr.H. L. Sarkar—Reader hon'ble Members will agree that in selecting
persons to all these Boards, the Government
has given the most anxious consideration to
the fact that people who form the coterie are
(13) Prof. D. T. Joshi—Prefessor not the people who will take political
advantage of any position of authority in
Visva-Bharati. Such people have not been
put in any of these bodies.

(12) Shri Suren De — Lecturer

(14)Dr. V.  Lakshinarayan—
Lecturer

(15 Dr. 8. K. Pain—Reader An hon'ble Member has asked, and quite

ightly, whether this will k. W
They are either Professors, Readers or HERLY, Whethet This Wit wor ¢

Lecturers of the University itself.

(f) Two persons, not being employees
of the University, to be nominated by
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hope and trust that this will work. It has to
work because Visva-Bharati is in such a
state that it has to work. We are bringing a
comprehensive Bill. This is not a permanent
measure. We will bring a comprehensive
Bill as soon as sanity returns to the campus.

SHRI N. G. GORAY : It is a vicious
circle.

SHRI MOHAN LAL GAUTAM (Uttar
Pradesh) : May I know, Sir, if it is advisable
for the Government to nominate High Court
Judges as Treasurer ? Suppose by the
mischief of some of the lower staff some
defalcation in the accounts is made, then to
prosecute a High Court Judge is something
absurd. Therefore, I would request the
Government to reconsider that a High Court
Judge sitting on the Bench may not be
appointed in charge of the finances.

st Aoy fag (fagr) @ aYze
o WrET ) wiEdw fwar w@E A
garmT fx fawaared § vaAifas @
Fgf @ ar & oAy =rgar g5
g faar &0 wadfaw § oar
Agf ? zadr arq ag f5 fee fwar &
waq § difa-faafan #af & g 7
wer w2ar ag & B Sar us wgad
2 e g AWl A IATA T 9@
F11—ag frafa &1

SHRI SIDDHARATHA SHANKAR
RAY : In so far as the question of formation
of committees is concerned, the policy of
the Government of India will certainly not
be for the purpose of benefiting one section
and depriving another section. When [ mean
politics I mean politics in a different
sense.that is to say, politicking in a
University, that is to say, trying to gain
undue advantage, undue privilege at the
expense of education and the people who
come to the University. I did not mean
politics in any other way.
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My hon'bie friend need not be afraid. He is
perhaps under this wrong impression that
because he happens to be a Member of this
Honourable House, he may be regarded as a
politician and excluded from everything.

I do not have that kind of politics in
mind. I am sure my hon. friend has under-
stood the sort of politics that I had in view
when [ referred to politicking in the
University.

Now, Sir, my hon. friend here raised the
question whether it is advisable, to have a
judge as the treasurer, of Visva-Bharati.
Now it so happens that so far as Mr. Justice
Masud is concerned, he has already acted as
treasurer for a number of years, and it is
nothing new in that sense that we are doing.
And secondly, I hope a day will not come in
our country when the treasurer of a
university wijl be taken to court on charges
of misappropriation. We have had many bad
experiences, but I do not think we have yet
come to that stage. I have no doubt
whatsoever that we shall never come to that
stage, particularly because when we have
people like Mr. Justice Masud as treasurer,
there will be no chance whatsoever of such
allegations being made. People who come,
from Bengal know the respect he
commands.. .

SHRI MOHAN LAL GAUTAM : I said
about the clerks and the smaller people.

SHRI SIDDHARATHA SHANKAR
RAY : Mr. Nawal Kishore rightly pointed
out that the Government should not inter-
fere with the autonomy of any educational
institution. With that proposition put
broadly, no one can quarrel. It certainly
should be one of the main principles on
which any educational policy is formulated
by any democratic government. But when
that Government or the country which that
Government administers is faced with an
extraordinary situation, an abnormal
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[Shri  Siddharatha  Shankar  Ray.]
situation, abnormal measures have to be
taken and one has to see that while sticking
resolutely to certain very high principles, one
does not really let down the cause of the uni-
versity. Here it was necessary to take this
action for reasons which are well known to
this House and to the country and I do not
want to repeat them because it would only be
boring the House.

Mr. Nawal Kishore made another valid
point that the police should not be sent to the
universities or educational institutions. I
agree. | have repeatedly said that as a matter
of principle, the police should not go to
universities or educational institutions. Why
? Because the sanctity of the university must
be maintained. I remember the resolutions
that we had adopted in 1942 in practically
every college in Calcutta protesting against
police interference. We said that sanctity of
the university must not be interfered with.
Therefore, the main thing is the sanctity of
the university or the educational institution.
But unfortunately, nowadays sometimes the
police has to go to the university or the
educational institution for the purpose of
preserving its sanctity. When a person goes
into the university and starts throwing bombs
at the chemical laboratory or starts pulling
down the national flag or starts breaking the
statue of Ashutosh Mukherjee or some such
thing, samething has to be done. If the
temple of learning is under attack by
hooligans for a particular purpo«, it is
necessary that the temple of learning has to
be cleared of the hooligans. It is unfortunate,
but it has sometimes to be resorted to. This is
not a peculiar feature for India only. I was
reading the other day a number of articles on
student violence all over the world. I find
that so far as youth are concerned,
sometimes for reasons which I can
understand and which I am sure every hon.
Member can understand, they get infuriated
and they start doing things which they
should not do. But everywhere it is the
police who
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ultimately has to intervene. We should try
and keep this to the minimum extent
possible. OF that 1 have no doubt what-
soever . . .

SHRI AKBAR ALI KHAN: As
less as possible.

SHRI SIDDHARATHA SHANKAR
RAY : Yes. Now, some objection has been
taken as to why this measure came by way
of an Ordinance and not a Bill. "This is a
valid point. And I h ave to explain as to why
this was done because it is my duty to do so.
It became necessary because the situation
became so bad that the Vice-Chancellor sent
us a report saying that administration can no
longer be run, about four or five officials
had left, nobody was willing to come, some
professors were not willing to address the
students, hold classes ; and the situation was
so serious that unless something was done
immediately, things would not improve.
And this House perhaps will be happy to
know that as soon as the Ordinance was
passed and before it was implemented, the
situation changed. Anybody, any honourable
Member, may go to Dholpur and find out
whether it is not a fact that immediately after
the news of the Ordinance came in the press
and was announced over the radio, the
situation suddenly changed and improved
for the better. I am not saying that the
situation is absolutely perfect. Far from it. In
Bengal also the situation is not perfect. But
it has improved. And we have high hopes
although we keep our fingers crossed all the
time.

Now, with regard to a comprehensive
Bill, I have already said that we will have to
bring a comprehensive Bill, but it would be
with regard to each University. It is not
possible, as Mr. Pranab Kumar Mukherjee
has suggested, to have a comprehensive Bill
with regard to all Universities, a model Bill
for all Central Universities. It will not be
possible to have it because every Central
University has a past, has a heritage . . .
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SHRI AKBAR ALI KHAN : ... has a
special feature.

SHRI SIDDHARATHA SHANKAR
RAY:... has a special feature, and, therefore,
that past, that heritage and these special
features has to be taken into account while
formulating this comprehensive Bill. Some
honourable Members have said this step
should have been taken by the Government
long ago and why we have been so late. It is
true, but can any man take such a step in a
hurry ? After I became Education Minister,
and Mr. Bhupesh Gupta rightly said that I
know nothing about education . . .

SHRI BHUPESH GUPTA : No, I never
said you know nothing about education.
Why do you put this in my mouth ?

SHRI SIDDHARATHA SHANKAR
RAY : You said I was a lawyer and .. .

SHRI BHUPESH GUPTA : I never said
that. I said when education approaches, law
shies away . . .

SHRI SIDDHARATHA SHANKAR
RAY : ... and when law comes, education
vanishes. You said that too. Therefore, Sir,
he is right, I was not an educationist. I have
nothing to do with education. He is
absolutely right and I said so immediately
after my appointment that I go to this
department with an absolutely open mind.
Correct. Now after having come to the
department with an absolutely open mind, I
could not close it with regard to the sanctity
of a University and interfere with the affairs
of the University and take a measure of this
kind straightway as one of the first steps. I
have to watch the situation. I have to watch
not only the situation in this University but
the situation in Birbhum in West Bengal, and
the reaction of the people of Bengal. Had this
measure been taken earlier than the time
when it was taken, I do not think we would
have received such support as we have
received today. Today honourable Mem-
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bers must have noticed that in Bengal there
is absolutely no voice of dissent insofar as
this measure is concerned. But if this
measure had been adopted three months
ago, I do not know what the situation would
have been. After all, a democratically
formed Government must take certain
measures which they think absolutely
necessary, but at the same time they should
also keep in view the public opinion as to
how people will take it because we want this
measure to succeed. This measure is not
being adopted just for the sake of having a
measure. This measure has been taken to put
Visva-Bharati back on its own old pedastal,
to make Visva-Bharati the seat of culture,
the seat of learning, that it was even five
years ago.

Now, an honourable Member has
suggested—I think it was Mr. Nawa!
Kishore—that Samsad was merely an
advisory body. With regard to this, I am
sure, the honourable Member knows that
the Radhakrishnan Commission had said
that the court should not elect

a Vice-Chancellor. In fact, since 4
the report of the Radhakrishnan

Commission, no court has elected
any Vice-Chancellor in Central University.
In so far as the Gajendra-gadkar
Commission is concerned, it has also said
that an hierarchical structure of authority is
not desirable for the university and
therefore courts should not be supreme
governing authorities; but they should be
deliberative bodies.

p.- M.

Shri Man Singh Varma suggested about
student representation. I think I have made
our position clear on this issue. We are alive
to the problem and we are taking
appropriate steps for that purpose.

Shri Bhupesh Gupta referred to vested
interests and coterie rule. After I have read
out the names of the various bodies, I hope
that he will not have any fear on that. He
also said that professors have no
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[Shri Siddharatha Shankar Ray] say in the
board. He did not know whom we
appointed. 1 have given the names and we
have taken numerous lecturers and readers.

Shri Akbar Ali Khan feared that there
may be full administrative control of the
Government of India. I hope that Shri Khan,
reasonable as he is always, will agree with
me that having regard to the composition of
the various authorities, Government of India
will neither have full or indeed any effective
control over the various bodies which have
been nominated. He wanted an assurance in
this regard. I do not think any assurance is
really necessary .. .

SHRI AKBAR ALI KHAN : When will
the democratic set up come back ?

SHRI SIDDHARATHA SHANKAR
RAY He wants to know when this
structure will go. I will only tell him :
"Please wait and see". The situation is very
flexible in that part of the country.

I think I have already replied to the point
raised by Shri Goray. One of the points
mentioned by Shri Pranab Mukherjeehas
been answered. He also said that the
Registrar is not made a member of the
Executive Council. In fact on this we cannot
agree with him because no Registrar in a
Central University is allowed to be a member
of any of the bodies. That is the general rule
and there cannot be any departure from this.
But under statute 6 (2) (b) the Registrar is the
Secretary of the court, Executive Council and
the Academic Council. He is, however not a
member of these bodies and this is the
position that exists in all the universities.

Prof. Rasheeduddin Khan mentioned a
very important point and that is about
structuring our educational system. That is a
matter which is receiving our most urgent
consideration. Something obviously has to
be done with regard to that.
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1 have no doubt that it will be done. With
these words; I commend this Bill for the
consideration of the house.

MESSAGE FROM THE LOK SABHA

THE DEFENCE OF INDIA BILL, 1971.

MR. DEPUTY CHAIRMAN: Before we
proceed further, there is a message to be
reported by the Secretary.

SECRETARY : Sir, I have to report to
the House the following message received
from the Lok Sabha signed by the Secretary
of the Lok Sabha :

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
direcled to enclose herewith the Defence
of India Bill, 1971, as passed by Lok
Sabha at its sitting held on the 4th
December, 1971."

Sir, I lay the Bill on the Table.

THE VISVA BHARATI (AMEND-
MENT) BILL, 1971-contd.

MR. DEPUTY CHAIRMAN: The
question is :

"That the Bill further to amend the
Visva-Bharati Act, 1971, as passed by
the Lok Sabha, be taken into considera-
tion."

The motion was adopted.

MR. DEPUTY CHAIRMAN : Now, we
should take up clause-by-clause consi-
deration of the Bill.

Claim 2 was added to the Bill.



